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P.K. CHOUDHARY: 

 

The present appeal is directed against Order-in-Appeal 

No.108-111/ST/APPL/ALLD/2017 dated 16/09/2017 passed by 

Commissioner (Appeals) Customs, Central Excise & Service Tax, 

Allahabad.  

2. We find that the Commissioner (Appeals) has dismissed 

the appeal before him for want of compliance with the statutory 

requirement of pre-deposit without going into merits of the case. 
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We further find that the appellant has now deposited 

Rs.25,956/- + Rs.8,652/-, which states that the appellant have 

now complied with the requirement of mandatory pre-deposit.  

3. Accordingly, we find it appropriate to remand the matter 

back to the learned Commissioner (Appeals) to decide the appeal 

on merits without further raising the aspect of pre-deposit. 

4. The appeal filed by the appellant is allowed by way of 

remand. We further make it clear that all the issues are left 

open.   

(Dictated and pronounced in open court) 
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